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CEVTRAL AMIWISTRATIVE TRI\QJHAL
CALCUTTA BENCH
CALCUTTA
0. AuNo, 564/97 .
Present : Hon'ble Mr, D, Purkayastha, Judicial Member
PRABHABATI CHATTZRJEE
_ VS,
' UNION OF INDIA & ORS,.
For the gpplicant : Mr, B, Mukherjee, counsel
* AN a T
For the respondents : Mr.:P.C, Saha, counsel

Heard on 3 17.3.99 Order on & 17,3,99
b - ORDER
i - |
1{ When the case is taken up fof hearing, Mr, V-P.C. Saha
1d. ccl'Dunsel for the respondents submits that the re spondents
asked%him to return the file of this case:’}bnd he has no instriiction
to aplla;ear in this ca_jsp.; But 1de counsel Mr, B, Mukherjee is -
presen:t on be'ha,lf of the applicant. However, the i:asg i;. taken
up 'fox:l hearing despite submission of the 1ld. counsel Mr, P.C,
Saha, '
:2‘. The case of the applicant in short ié that her husband
Late Tarapada Chatterjee, Bx-Station Master, South Eastemn Railway,
Kalaikunda, Kharagpur Division retired from service on 30.6.67
. and died after retirement on 26.12.85 Thereafter the applicant
applied for ex~gratia pension Q'ﬁ_‘ter gettlng a Post~Retirement
Pass bearing No,819358 x:zxtbumtdét“é'd:‘&ﬂ 11.78 issued .‘5‘1 favour
of her husband, but her ex-gratia pension has not yet been
granted s and therefore, the applicant filed thié application
befo're the Tribdbunal for direction upon the respondents to

grant her ex-gratia pension month by month in terms, of the

| Riliway Board Circular No PC-IV/gq/Imp/1 dated'30.‘6.88 as

ell as in RBE No.147/88 read with RBE No,38/89 and in temms
of Rly. Board's letter No.P(E)111/88/PN-1/23, dated 13.2.89

along‘-::j.nﬁm all consequential beneﬁt.q and rith -1 el 1y Tul-l-
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i, Respondents did not file any reply ©0 this O.& It is
found that the. applicant's case was referred to Pension Adalat
in 1995 and 1996 but she did not receive any order £rom the Pension
Adalat Jtlll date though the son of the applicant attended the
Pensioii’eAdalat on behalf of his mother{Applicant)as appears £ rom
+he letter dated December, 1996(Annexure A-9). - I
4, Mr. Mukherjee 1d. counsel for the appliCant submlts that
the respondents did not pay ex~gratia pension to the applicant
on the ground. that the Provident Account of her husband is not
aaVallable with the department. He further submits that in view
of the letter dated 1. 12,95(Annexure A-6) and the letter dated
17.1. 96(Annexu:ce A.7) there should not be any dJ.ff:Lcu.'Lty to grant
em~gratia pension to the applicant in sbsence-of Provident Fund
account of her hugband as mentioned in the letter dated 10,4,95
(annexure A-4}.
e, I have considered the submissions made by the 1d, counsel
for the applicant and have gone thr.ough ﬂqe records produced before
me, 1t is found from the letter dated 10.4. 95(Annexure A-4) that
the respondents refuged to make payment of ex-gratia pension to

' of her husband
the applicant solely on the ground that vaident. Fund No, [j@s
not recorded in the application fom. But from the letter dated
1,12.95(Annexure A-6) it is found that Provident Fund Account of
the employee is required only to avéid'dupliCate paymeet. So,
the respondent cannot deprive the applicant from getting ex=gratia

_account

pension solely on the ground thatcPaovident Fund/number was not
recorded.' Necessary steps ﬁ%d have been taken by the re@ondents
for avoiding duplicate payment, OW for making payment
of ex-gratia pension to the ‘applicant. But the respondents did
not take action in pursuance of the letters marked Annexure-6 and
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Annexure-7 to the application. The appiicant also did not receive E

any order from the Pension Adalat.,

By In view Of. the, aforesaid circumstances, I f£ind that the

applicant is entitled to get exegratia pension from the respondents

if she is found étherwise fit to get the same as per rules, The



-y A

R

-3

in the year71994, sﬁe. is entitled to get éx—gratia peﬁsion w.e.f.'
the date of filing application for ex-gfatia pe'nsion i.e., from
11.12.94, 1In view of the above, I find it would be a fit case

to direct the respondents to make payment of ex-gratia pension

to the applicant Wa eef.11.12,94 with all be_nefits and wiﬁ'lin three
months from the date of communication of this order. The applicant
is also entitled to get interest at the rate of 12% on the amount.
of ex~gratia pension wee.£.11.12.94 till the payment is made.

With thése,ob-ser\?ations, the applicat‘i.]'-fon is displosed of awarding

no.costs. ‘ . _ | ZN"QS’Ch . V\\“‘V}

( D, PURKAYASTHA )
ME‘;\’iBER(J)



